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 To protect and promote human rights of transgender persons, the National Human Rights 
Commission (NHRC) issued an Advisory for Ensuring the Welfare of Transgender Persons on 15 
September 2023. It is accessible at: 

https://nhrc.nic.in/assets/uploads/other_advisories/1721815676_f4232eed5c613d634540.pdf) 

2. The Advisory received encouraging responses, with the concerned Ministries/ Departments 
of the Union Government and most of States and Union Territories initiated necessary action as 
well as submitted Action Taken Reports. 

3.  In order to further understand the ground realities and the effectiveness of existing 
institutional support mechanisms, the Commission undertook a series of field-level 
engagements. As part of this initiative, officials of the Commission visited all twelve Garima Greh 
shelters established under the SMILE Scheme of the Ministry of Social Justice and Empowerment, 
Government of India. Based on these visits and stakeholder interactions, the Commission 
prepared a comprehensive report titled ‘Transgender Persons: Revamping Spaces, Reclaiming 
Voices – Insights from Garima Greh Shelters and Beyond’ and the same is accessible at the link: 
https://nhrc.nic.in/flipbook/publication/384). Thereafter. NHRC convened a National 
Conference on ‘Transgender Persons: Revamping Spaces, Reclaiming Voices’ on 04 September 
2025, bringing together policymakers, domain experts, and transgender community 
representatives to deliberate on emerging challenges and opportunities. 

4.  With the evolving needs and aspirations of transgender persons and the insights gained 
through these engagements, the Commission considers it timely to build upon its earlier 
initiative. Accordingly, the NHRC issues the following Advisory for Ensuring the Welfare of 
Transgender Persons, 2.0., complementing the earlier Advisory to the concerned authorities for 
necessary action: 

I.)  Integrating Gender Diversity in National Data Systems 

i.)  Efforts to be made to ensure that intersex persons are explicitly recognized in all and data 
collection processes and are not automatically subsumed under the ‘transgender persons’ 
category. This inclusion must be accompanied by comprehensive sensitization and training 
of enumerators to ensure accurate and respectful data collection. In this regard, 

a.) The competent authorities may consider including distinct categories such as ‘Intersex,’ 
‘Transmen,’ and ‘Transwomen’ in the upcoming Census of India (scheduled to commence 
on March 1, 2027, as per the June 2025 notification);  

b.) A similar framework should be adopted across other national data collection mechanisms 
— such as the National Family Health Survey (NFHS), Periodic Labour Force Survey (PLFS), 
the Unified District Information System for Education Plus (UDISE+), the All-India Survey 


















